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ponars conlerred by the proviso te article
Constilulion of india and in superasssion of 211
existdag rales, oxders or tnstrumants rade in this
Pl e, and in force in the State of Menarashtra or 2af
nart thareaf the Governor of Manharashira is hereby
nlansad o neke the following rules regulating

vecnud twent to the post of Inspector Genersl of Prisons
and Mregiar of Correctional Services of the Prison
Depariame under the Nome Departaent of the Govermment

af Manarashira, namely 3=

Thage Tules @ay be called the Inspechor Genersl
af fvmasams and Directer of Correctional Services

A

'\!‘\\::x\:umﬁ;) Rules, 1385,

e post of the Inspector Generzl

1y

. Aka\u&!:tx:e::t %o th
a5 Srisoms and Director
Srisen Department shall be made either, =

of Con*ectic::al Services In fne

) wy ?x\‘:‘.czicn of sultadle pErscm orn tne basis
of selection from amongst the persen holdirg
a post in the cadre of Deputy Inspe ctor

Qeneral of Prisens; or

{b) by treasfer of an orficer from the Imdlizn

\
adaintstrative Sarvice in the super tipe
acle of pa¥.

3. A persan agpeinted to ¢he post shall be required

o pass sxaaination in Noratht snd Hindl according %o
the ;\;w“se.:‘:tmd rales wnless he nes already passed or
beel exerpted from those exsminations.
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